THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH — I,
MUMBAI

MA 464/2018; MA 1613/2018 IN TCP (1B)-600/MB/2017

CORAM : SHRI V.P. SINGH, MEMBER (J)
SHRI RAVIKUMAR DURAISAMY, MEMBER (T)

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL
COMPANY LAW TRIBUNAL ON 07.02.2019

NAME OF THE PARTIES: D. CHHAGANLAL & CO.

v/s
SAY INDIA JEWELLERS PVT. LTD.

SECTION 9 OF INSOLVENCY & BANKRUPTCY CODE, 2016

ORDER
38. MA 464/2018; MA 1613/2018 IN TCP (1B)-600/MB/2017

By our order dated 29.1.2019, we have approved the resolution plan
with certain modification. Details of modification are given in our order dated
29.1.2019. The order was further passed that after modification of the
resolution plan, it requires further acceptance of the Resolution Applicant.
Therefore, Resolution Applicant was given time for acceptance of the modified
resolution plan. The order was further passed to submit the consent on the

modified resolution plan by 6.2.2019.

In compliance of our order, the Resolution Applicant has filed its
acceptance, wherein it is stated that without prejudice to the rights and
contentions of the Resolution Applicant, the Resolution Applicant is irrevocably
and unconditionally accepting the modification in the Resolution Plan. Since
the Resolution Applicant has given the consent, approved Resolution plan is

effective from today with modification as ordered by us on 29.1.2019.

Sd/- Sd/-

RAVIKUMAR DURAISAMY V. P. SINGH
Member (Technical) Member (Judicial)



